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Original Applicstion No,492 of 1993

B.P., Srivastava

Versus

Union of India and Ors

Nand Lal

Connectedwith

O.A. No, 502 of 1993

Versus

Union of India and Ors

Q.A, No, 619 of 1903

Roop Chand

Versus

Union of India and Ors.

Dev Dutt

Unio

O,A. No,621 of 1093

Versus

of India and Ors

Q.. No, 688 of( Eg'étﬂ 1993

R.N. Pandey

Versus

Union of India and Ors

0,A, No, 89 of 19093

Salig Ram

Vversus

Union of India and Ors

O,A. No, 868 of 1003

N.P., Tewari

Versus

Union of India and Ors
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Q.A. No, 877 of 1003
N.A. Tripathi

Versus

Union of Indiag and Ors

Q.A. No, 10267 of 1993

V.ﬂ . Bhﬂkuni
Versus

Union of India and Urs

O, A, No, 960 of 1993

H.C, Arun
Ver sus

Union of India and Ors

0,4, No, 684 of 1993

Raja Ram
versus

Union of Indiaand Ors

Q.A, No,494 of jgo3
Sheo Prasad

Ver sus

Union of India and Ors

0,A, No 3 of 3
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Union of India and OUrs

O,A, N0,405 of 1993
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v
J. Singh «+s+ Patitioner
Versus
Union of lndia and Urs ++s+« Respondents
CUR AM.:

HOUN'BLE M+. JUSTLCE RH.K. VAAMA, V.C.
HUN 'BLE MISS>, USHA SEN, M-NBzR(A)

( By Hon, Mr. Justice H.K. Varma, V.C. )

By these petitions, the petitioners who are
civiliane in D:fence services have challenged the orders
retiring them at the age of 58 years and have prayed for
direction to the respondents to continue them in service
till they attain the age of 60 years, or to pay the
salary for the intervening period with all other benefits,

2. The petitioners in the various petitions are

ho lding different civil posts in defence services like §
Chargeman Gr.ll, Senior Foreman, Supervisor (Fire), Pharmacist,
Mechanical Draughtsman, Motor Driver, Uffice Superintendent,
Upper Division Clerk and Lower Division Clerk.

3. The contention of the petitioners is that the
petitioner is a workman within the meaning of the $ervice
Rule applicable to them and as such they are ligble to

be retained in service upto the age of 60 ye ars and the

rule regarding the age of regtirement as 58 years will not

apply in their case.
day-
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4. Ihe respondents have opposed the pe tition and
none of the petitioner

ainly drawn support of their 2 tention
'haﬂ

have contended that s 15 a workman.

The respondents have m

§rom the def inition of the workman as prnvidEd in t

Industrial pDisputes Act.

- 1t is not disputed that since the salary of the

w' @

petitioners working on the ciyil posts in Defence Services

{s drawn from the defence estimates snd not civil estimates

and as such c.S.R would apply to them and not Fundan'#ntal

gove ming the age of retirement

Rules, 1he G908 459(b)
56(b) of the Fundamental

js identieally similar o F.R.
Rules which is as under -
m A Workman who is go

rules <hall retire {from service on
t day of the

verned by these

the af ternoon of the las

month in which he attains the age of

sixty years.

Note- 10 this Clause, 3@ Workman means 3

highly skilled, skilled, semi-skilled,

or unskilled artisan employed on a W

monthly rate of P&y in an industrial

work-charged establishment.”

The def inition of Workman within the me aning

se 459(b) of C.5.8 0L 56
dged to the clause afor®

6.

of the clau (b) of £,.R. 1s given in

sald as;

the note appen
semi-skilled

" a highlskilled, skilled,

or unskillad ar tisan employed on @

monthly T
work-charged establishment. "

s
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T It is not denied that afg&\oi the petitioners

in the vacious petitions was employed on a monthly rate of
pay and that he was employed in an industrisl establishment
1ike Small Arms Factory, Crdnance Depot, ALr Armament,

Base Rejair Depotgairforce, Urdnance Clothing factory.

8. In the circumstances the m test for holding a
petitioner &s Workman as fer the above def inition is tc find
whether the petitioner is an artisan either skilled or
unskilled, The wordtartisen' is not defined in tre rules
4RO &5 tuch we may refer to the verious dictionaries for
ascertaining its true meaning end import. The meaning is

reproduced dictionarywisé &s unceri-

In the Lexicon webster Dictionary Encyclopedic
Ecitioun,
wartisan® "ar 'ti‘zzr,n(Fr. ertisan{dt artigiano4

(L.artitianus,cars,ertis, art)
One skilled in any art or trade; a hendiaq=fisranj

mechanic?®,

In Shorter Oxford English Dictionary on
Historical Principles Vol,l
martisen® (artizse 'n).1S3B(Fr. artisan- It

ar tigiano :-

Rom, artitianus, f.L. artitus, pa-pple. of
artire instrict in the arts, f. ers, ert-AlT;
Lee-p.3cf, Partisan)

1. One who practises or cultivates an art;
an artist-1765. 2. One occupied in anu
Industrizl art; a rechanic, hanaicref tsren,

artificer 1536-Also fig. Also att rib 1839

k- The meanest &.... contributes more to
JLLL .-)‘Pﬁ'
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the accorm-.uuatiun of lafe than the

pro found scho lar JOHNSUN. ‘
In ﬁug-;'z- L&‘,-l_h.LL-T LUl Y vl th H*.util.}::-:lgl'lui
E 1F TH EQlTlUH;-

n. One ski llec in

'&Etisan cumke bk inc of trade

craft, or art requiring manual dex
plumber, tailor, mechanic®,

t-eritY H 2.0

a Carpenter,

< e cictionary me ahing of the w0 rd tartisan’

& that
me ans 1o emphasise/an artisan must be @ persoun skilled

in scme kind of trade, craftor art which requires manual

meaning of the word ‘wo rkman ' appears
artisan jnasgpuch as

dexterity but the

to be wider than the import of the word

viorkman include s by 1its de{inition an ynskillec artisan

as 'ﬁellf

10, The couns®l for the petitionez has submitted
that the Foreman and Chargeman are persons skilled in

Craft requiring manual dexterity and are as s-uch‘.rart.isans
err.ployed in the induﬁt.rial eatablishment and accﬂ'ﬁing]y
inition of pworkman

ar 8 Yioxrkmen within the me aning of the def

ted in note appended 10 c.5.R 499(b)
a contended that the work of

as sta

1ll. The r espondents hav

a Eoreman ©Ff Chargeman 15 supe rvisory in nature and they

tisan 30 as to be cO
d in the rula.
ading of the definition of Workman
poses of C.SR 459 (b) it appears
1 in {ndustrial

of Wpckman as provide
12. From the re
as understood for the pur

at a viorkman is @n artisan enploys

establishment to work 3s 90 arvisan, Theresfore, €ven if

o

to us th

"it/PT

vered by the jJefinition

i
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s person like the féreman or Chargeman may be skilled in craft
reguising manual dexterity he may not be a warkman if he 1is
not employed to work as &l artisan and 1s given only the super-

visory culy.

13. it is also contended by the le arned counsel for

sne respondents that the Section viflice: doing Superviscry

work and UpPper division Glerk and lLawer civision clerk doing

the Clerical work &e also not artisans and as such they ".
are not workman within the definition of the #ule CSRH 45¢(b)

so as to be entitled to be retained in sérvace till the age of

60 years. Ine Pharmacist, Mechanical Draughtsman and Motor

dfivers are also not admitted to be Workman as it is urged that

they are also not artisans.

14. The learned counsegl for the petitioner has
submitted that the definition of "f.nrl-:man' as provided in the
Industrial Disputes Act shall be spplicable for unaerstanding
the meaning of the word morkman ' used in the service Rule
CSh #%59(b), since the petitioners are employed in an industry
within the meaning of the ‘word ‘Industry’ as defined in the
Inoustrial Disputes J Yoh AN Accordingly, it has been contended
by the l2areé counsel for the petitioners that a werkman

me ans any persen employed in any jndustry to do any manual,
unskilled, skilled, technical, oper ational, Clerical or
supervisory work for hire or reward, except a person who

is employed mainly in t+he managerial or administrative
capacity or whuf\%ﬁmplwed in a supervisory capagity draws

wages exceeding &, 1600/~ per ménsum.
(N
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15, we do net agree with the above submi: cden o

{he leerned counsel for the petitioner, Aince in our opinion

it is not necessary 1o go into the definition 'iorkman'

2 provicdead in the industrial pisputes Act for underst.anding

the meaning of the word “workmen' used in the gervice Rules

{1,e, C.5R 456 (b) or F.d. ¢ 6(b) when the note appended

thereto itself ctates what @ Workmm me ans for the purposes

of the said rule. Nore-over the provisions of the Industrial

l
47 including the provision of definiticns t.

£ | pisputes Act 1Y

'S therein are made with the object to providé @& machienary

?
and procedure for the investigation and settlenent oi the

Industrial Dispute and for certaln other purposes appearingy
in that Act and those provisions cannot be stretched to

«xtend tOo 3 situation where decision is invited in regard

to the determination of age of retirenent for which specific 1 ;_.

cervice rule CSR 449(b) or F.R.56(b) has been made and the | :

use of the word tworkman ' therein has been ¢iven S8 specific’ '

meaning in the note appended thereto. . .
!

" Ll
16. Erom the aforesaid discussion 1t¥gs clear that |

, according to servhce sule 459(b) or F.RH. 56(b) the benefit ‘
at the age of ©0 years can be claimed only by

of retirement
a workman 1.@. to sgy en artisen employed in an Industrial
T

——

! Establishment. The tartisan' according to the dictionary :
' i :
' appears to be a pexson <Lilled in any tradeé, craft,/art L 1

[
requiring manual dexterity $OT €.9. 3 carpenter, plumber, t

t zilor, mechanic, handicr af tsman etc. The nature of duty of |, ’

-.l"l.l.‘.-u Ir %
2 H a person who is employed as artisan must predominantly
-_HFI. * f..,p-\"’!
B | 5
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require manual dexterity in the trade, art or craft in
which he is skilled or tr ained. 1n case the nature of cuty
' & of an employee 1s pre dominantly managerial or supervisory
5\

he cannot be regarded as an artisan employee and unless one

e ———

{e¢ an artisen employee he cannot be called a Workman SO as
to be entitled to the bepe fit of retiremnt ageé of 60 years :
as per CSRH 45¢(b) er F.H, 56(b ) Therefore for deciding the

que stion who among the petitionérs cen be catecurisfd as

"’.
|
L
1

i 1
|
1

v.nrkmal}imu-st be determined with reference to +he nature of

¢uty performed by each oi them,

17, The petitioners in the various petition have not
glven details of nature of dutles performad by the employ=¢s
. : e 0N 0 Lo,
to show that the petitionzr in each case was employed;on
monthly pay in an industrial esta lishment, Huwever,r the
employees who are employed as Chargeman Crade 11, senior
Foreman, Supervis.or[‘f.im), and Lifice Ssuper intendent are
predominantly concerned with supervisory work and not
occupied in work requiring manual dexterity so as to be |
categorised as ar tisans whether skilled or unskilled l
. within the meaning of workman as stated in the Not? appended
to Service rule C3RH 459(b). As such, the incumbents on the |
aforesaid posts of Chargemenk Grade 11, Senior Foreman,
Supervisor(Fire) and Office Superintendent cannot be !
pﬁ%ﬁ{;é* as workmsn within the me aning of the Service Ru le

ge CSA 459(b) so as to be given the penefit of retirement

age of 60 years. e

..I‘..-rs.ji.- | ris
18, Such of the petitioners as have been H;;L.fng_ih—d"e :
in the ministerial work as Upper pivision Clerk and lower
pivision Clerk are also not required in the discharge of the

guty to have manual dexterity in the nature of work so as

N to se fall in the category of artisans and consequently

| .+ /PLO '

-
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Lorkman 2¢ c2fined in tre note gppended to the Service
Hule G.5.h 456(b). As such, the clerical staff will q
not be covered under the said rule for giving benefit o

retirament age of 60 years,

1<, A decision of the Central administrative Iribunal , ]
New Delhi in a case of 'H,S. Sokhi Vs, ector General of |

works C.P.w.D ahd enothars (1993 A.T.C. pg.4%) has been cited
ty the counsel for the respondents in support of his submission
that an employee can be saic to be an ‘artisan' if the dominent
nzture of his duties require physical or manual dexterity in
the skill and that petitionsrs are not articans having regard
to the nature of their duties, we are inclinad to accept this

e o

subnission based on the decision in the case of H.,S. Sokhi(Supra :

A el

20, The learned counsel for the petitionsr has re li=g 1

on a decision of this Bench in the case of B,N.F, Dwivedi Vs

- Union of lndia and Ors( O.A. 195/92)decided on 29,9.92. But '
in that case the Union of lndia has gone up in appeal in the

- 3 -
£ e T AR
-y "

5 : Supreme Court, A copy of the record of proceedings Z“tyd
"'5 2C.¢,93 in S,L,P,No,202 of 1993 from the judgment and order
dated 29.9.92 of C.A.T Allahabad 1n U.A. No. 195/92 has been

'-’ placed on record which 5how;special leave granted and pending
disposal of the appeal there shall be stay.”

Y :'-. » ~ 21. In O.A, No, 683/93 the petitioper is a Pharmacist r
| employed in the Small Arms Factory at Kanpur and the petitioner |
in O.A. No, 1812/93 is working as Mechanical Draughtsman
(Draf tsman) in B.B.D Airforce, Chekeri at Kanpur. The petitio-
ners in these two petitions have not given the de tails of

-
- e — S———

o nature of work being performed by them.
v’
*<+/p1}
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EX LI

b 8 The responcents in the Counter afii .avit to the i
o pe tation of Pharmac ist-pe titioner heve states that the

‘ pe titioner was initially appointed as gresser in Ordnaice
{ actory, hapur w.e.f. 9.10,63 and subsEquantly was sclected

as Compoun;er{qualified] and joineao in small Arms Faecltory iid
Fanpur w.e.f. 1¢.0,54 and thereaiter he was redesignated it -
as Pharmacist and continued to work in the same grade till | i
e e tiresentaon 31.1.63. [From thisRaverwenCioiRyE T spon
,r ndents it appears that the nature c{ duty of the petiticner
have been as a COmpoun.y. regquiring skilled manual worke.

As such, the petitioner Pharmacist must be reld to be an i

= Vot THE, B
L
i
- - 3

o] 10

srtisan within the meaning of the vord tartisan' end accordingly’

b, e A

must be regarded 3s a workman within the cefinition ¢f{ the
! word 'workman' as defined in the note appended to the Rule

C.5R 459(b). |

e

23, in the case of the D:aughtsmm{:)ra{tsmm} petitioner

s

! | : (O.he NOo 1812/93) the respondents have in their counter ,
stated that the petitioner was initially cppointed as |

i " _ Photostat Uperator w.e.f. 15,5,96 and was subsequently 3
promoted to the post of Tracer w.e.f. 3.8,66 and thereafter | :

he was further promoted to the post of Dr aughtsmen (Dr f tsman) § 27

L T
i

w.e.f. 27.5.77 and he is presently working as a Mechanical oo
Draughtsman, To0 ascer tain the nature of duty of Draughtsman I_ ' ; 0
(Draftsman) it may be relev.nt to refer to its dictionary - o

meaning which in Rgndom House Dictionary is given as underi= 3 I

M e _ drafts—t an(craf tstwan,orafts ‘)n.pl.men

N . : 1, Une emj Joyed in making mechanical

drawings, as of machines, structures, etc,
2. one who draws sketches, plens, of desicns & _
3. en ertist exceptionally skilled in the L " i

o/

.

e Y —
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¢ grawingsFicasso is &

func amental 0
§ine oraftsman. 4, onc who drews up

documentse S draughtsman{dﬁ. 1).
Also draughtsman (def. mat)- araf rsmanship e

i

24. From the sforesaid dictionzry meaning it is

cpparent that 2 Draughtsmanwrafts:nan} is engaged in

dr awings which necessarily requires manual dexterity. {

¢t sman) is therefore an artisan falling

A draughtsmantﬂra
a4 in the note

within the gef fnition of workman as give

apperded 10 the dule C.5.8 459(b ).

405/93 the petitioner was working

1 {ﬁpecial) in Small ArmS
o3, The nature

2%, 1n O.A. NO.

civilian Mo tor driver Gre.
retired on kL

as

§ actory hanpur when he was
of work perforr.ﬁd by the petitionc-;..d:iver neuessari]y
k31l and dexter ity in ert of oriving

required msnueal S

+or driver employee mast be regarded

and as such the mo
he definition uf'?ﬁorkman' as

as'artisan'faJling within t
o the Rule C.a R 435 ()

definec in the note appended t
4
icion sforesaid, v“old that

¢ in cefernce

in view c{ ihs dec

o different civil yost

U s

the petitioners ho 1din
11, cenior foreman, Supervisor

jsion Gl. rk and Lower

14q¢ neture of duty perf ormed

services 1like chargenan G
(Fire ), Of{ice Supdl, upper Div

pivision Clerk havirs regerd
!

vered by the gef inition of syorkman '

by t.hamlare not co

ovided in the note to the Rule Cudaire
of ratirument 2t the

as pr a50(b) and as
e not entitled to the penefit

sucl &I
g the petiticnars in C.h.

age of € year s. But os regard

l;rr""'
P -,‘.f-’l?

e
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"
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V. E€3/93, U.h. Mo, 1812/93 and U.A. No, 40%5/93 who are
respectively p.rfnrn_ins;ﬁ '.*P"harn:acist, Nechianical L sugtdsaan
r¢ c¢iviliz moter driver, they must be held as 'artisan'
{alling within the definition of ‘'workmen' by reason of the

r sivre of wrk perfuinec by them,

o Accordingly, the O.A. No, €83/93, N.S. Sicdiqui Vs.
Union ef lndig anu Urs, L.en. No. 1812/93 J. Singh Vs, Union of
india and Urs, O.A. No, 495/93 Nanhe Vs. Union of India and Ors
| The respendents are directec to trezt the

w 8 - ] o
a‘l--‘ = cL| '-;{- -

petitioners in these three cases continuing in service till

e

o
they attain the age of & years mdjgiw‘l: them all monetary
benefits of continued service till they attain the age of

sup rannuetion i.,e. 60 years. The responcents shall take back
ch :

359 pe titioners of these cases in service who are retijed

yefore attaining the age of 6C yeers.

28. As regards the cases of the other petition.rs, the
sare are liable to be dismissed an¢ ara hereby dismissed,

29. There shall, hovever, be nc order as tc costs in

1] these cases,
3C. A copy of the judgment shall be placed in each of

the cases being disposed by this common judgment,

A (— o]

Nerbed (&) vice Chairman

A
‘2‘1“‘- o

ol g Feb; *; . 1904
Uv/

31, I think that if we interpret the dictlionaryy definitinn

of the word 'artisan' very literally to moan any type of manual

e "IPJ- 4
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&
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; e
work® rogu-ring samc gkill then sa= moy perhops not b: ablo E2
arrive at the {ntendzd import of this wordd, 8y thle 1iteral dnter-

pr:-:t.atim gvan a clerk who might be engaqed mainly o0k 8E& m;:iat

would fall in the category of artisen sincu ho 1s skilled in working

'ITJ"’HH? M

o
on tho type-writes for typing}h §imilarly, nuCsc n‘,dntn entry opepatiod

(for computars) etCes would becoma tartignd since they ere skilled

{n tneir ragpact-ve jobywhich are mainly of e manual naturss 1 doubt
3

whether thE import of the workd'ertism' ¢ bt embraca'nurse s’
tdats entry oparetion’ 1Typists! etc.,
32 There should be some rational basis for framing the rule

459(b) of CuS.Re end permitting 80m@ eployeas to robire at the age

of 60 and others at thec oat of 58 fﬂrjnthnrul.aux it would be violative
of drticle=14 of thc Canotitution and bacomt discriminatory. it is
observed that in the industrial pstablishments under the Ministry of

pofence with which we are presd vEly d3aling,there are tu- categories
of employaes murEky uix.,'Indu-:-:tri.l' end 'Hon Industrial'. There

arc some differances {n the service conditions of those tun categories
g.3. the leave entitlements aro somowhat different, th&i;;pammt

of leave for the ' Indh sSro«) 'employees is only upto 60 days, yharcas

for'Hon mdustria_'l' it is upto 240 daybntc. Anothor of the differanced
ig that all ' Industrial’ erployees rntim‘ at the age of iﬁ 60 end
tho ‘Nm-lndustrial' at 58. . In othar’ words, it t"xthu‘hdustrial'
gmployees who are regarded as 1 gopken' by tha Govt.for the purposes
of Rale 459/h), =5:R. apparantly, the discrimination in tha age of

retiramont 18 1inked to the different sorvice cond tions of the tun
catonorits. 1f an employec has accopted himself as a 'Noo Induatrisl!
and NEVET challenged thot then he has to be governed fully by the

garvice conditions pro ecripod for such employecd and cannot claim

to bo allowed the adventageous conditinons attached to tho "Industrial'

. -fpls’

. ——— i — e -ﬁ.——-"q—--—-_.._n——p-.__ﬂ"—"— -
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31z 15 3
employees without attracting or being subjected to its dis=-

edvantageous conditlionc. It is soen that as per the Govt.

&‘ 2 classificatinn (anexuro SA=3 of the C,A,) all the applicents
finzludinn 'Draughtenan’', tcivilian Motor Oriver! gnd'pharmacist’
fall under the cetegory of "Won-Industrial'., They have thus
to be rogulated wholly by the service cond:tions of such

employeas and cannot clalm to superannuate at the aga of 60

1ike the 'Industrial’ employess. It would have Been e differcnt
matter if they had challenoed their vory £la ;3lfication as 'Non=
Industrial' end had cleimed to be classified as ' Industriall
Howaver, that has not been challenged by the applicants nor is

it t4: point under digoute at present.

334 In the light of thc thoughts penned doun sbove

1 do not think that 'Draught sman','Civilisn Motor Driver'and

tphermacist! can be regarded as V@orkmen' for the purposec of

& Aule 459(b) of CSR end allowed to retire at the sge of 60,
4 "}\I'l;-u\
Irn the same wiew tha other applicants also cannot be 80 regarded.
‘I rrl""\"'-t.' ;..LL-. t{,"‘...-q..i.-.--}ﬂ.d.‘,- LA !l"H'-l.'I d ":HI"" il Lo oS b S e Lk
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Recarding reference arising from difference ’ i

of opinion reécorded in th® judgment of this | !

2 | |

Ounes No. 492/93 was hegrd almr_','a'-‘i‘_'ay#-&'ﬁ
5C2/e3, s;a/u:.i:;/?s,ce&/gs,ag/es,865/93,9?5&93,
lﬂé?/gﬁ,?&@/g?,6&4/93,d94/93,563/93,d9£/93¢J812f93

by the bench coneisting of Hon'ble Jurtice R.K. Varma,

V.C. and Hon'ble Miss Usha Sen, administrative hember

on 25.1.94 and the jucygmenl vies reserved, Hovever, the
judgment wes de livered by the Bench consisting of Hon'ble
sendor Member Ms' icai ©in :nd Hon, Miss. Ushz Sen A.N. on

-

8.3.94 3c Justice Varme was not avzilable on station ke ing

on temporary duty to Lucknow Bench, Lucknow,

In this judgment both the members of the Bench

are of common view recarding petiticners in U,a.Nos
492/92, 502/93,619/93,%21/¢3,626/93,85/93,868/93,877/93,
1267/93,967/93,664/93,495/63 ho )i ing dif ferent civil posts
in defence s rvices like Chargeman Gr,11, Snior Boréman,

Supervisor(Fire ), Of fice -supdt, Upper Division Cl.rks and

LowerR Division Clerks -as having regard to the nature of
!

duty performed by them, they are not cows 22 by the

def inition of Vorkran as provided in the note aprended to

the Hule C,S,R 45¢(b, and as such.are not entiflad to the

benef it of retirement at the age of €0 yeats and dismissed
these petiltions, But the aAdministrative Menber of the
Bench has differed¢ in remaining three 0,A's i,e. O,a, No.
633/9?.;, 1812/92 and 495/03 wherein the petitioncres are
respectively performing the duties of Pharmacist, Mechanical

Draughtsmen and Civilian Motor Driver, Justice Varme
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bas hield petitiond rs falling under these catecorles

s¢ lagridisant fallino waithin the o¢f Inificon €1

‘workman!' given in the note to the Rule C,5,R 459(b)

by <ason ¢f the nsture of work performed by them and
glloved these petif.nz,vicreas Hon'ble alministrative
Mempor Miis, Uecha Sen does notagree with the view taken
by the Hon'tle Justice Varma regard ing these three
pet.tione anc has opined thet Pharmacist, M chanical
Draughtismsn end Civiliasn Motor Driver cannot be regardec
¢s "“Workran' for the purpose of Rule 45a(b) of CSR so as

to allow them the age of superanmueticn e« 6C years,

The point for reference erising for decision
by the Full Bench is as under:-

Whether the Pharmacist in the Urdnance Factory
Kengur, petitioner in U,A. no. 683/92, Nechanical
Draughtsman, petitioner in O,A. No. 1812/93 end Civilian

‘otor Drivey Gy. 1 (Special) in Small Arms Factory Kanpur

petitioner in C.A, No, 495/63 should be regarded as
vorkmen within the definitiop of the word'Workman! |
:s defincd in the ncte appended to the Rule C,S.R

459 (b).

The csse for reference to the Full Eench be
placed lefcre Hontble the Chairmazn, for constituting &
Full Bench for he aring this mattery The matter can also

be ke Jisted for hearine alon with the cth u petliors

H‘hjﬁh al‘E fij'd m‘fﬂrﬂ th? Fu1] mcnch wlelf.#. I-vitnﬂi,l"i"i}.
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